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NON- REPORTABLE

I'N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 7029 COF 2009

STATE OF Bl HAR & ORS. Appel | ant ('s)
VERSUS

SURYADEO PRASAD TEWARY & ORS. Respondent (s)

W TH

SPECI AL LEAVE PETITION (C) NO 183 OF 2009
JUDGMENT

KURI AN, J.

ClVIL APPEAL NO. 7029 COF 2009

1. v are i nf or med t hat M. Pashupat i Nat h Si nha
who is admttedly junior to Respondent No. 1, has
been grant ed t he fi nanci al benefits. The | ear ned
counsel for t he appel l ants submits t hat t he

di sbursenent of the benefits is pursuant to the order
passed in contenpt proceedi ngs before the Hi gh Court.

2. Be t hat as it may, t hat or der has becone final
The  junior havi ng t hus enj oyed t he benefits and

denyi ng t he same to admttedly seni or, nanel y

Respondent No.1 is not proper and fair.

3. In t hat view of t he matter, t he appeal is

di sni ssed. It is directed that the  anount lying in
deposi t in t he Regi stry of this Court shal | be

i medi ately di sbur sed to Respondent No. 1 al ong with

accrued interest.

2
4. It is made clear that this Judgnent is passed in
t he pecul i ar facts of this case and, t her ef or e, need

not be treated as a precedent.

5. Pending interlocutory applications, if any, stand
di sposed of.

SPECI AL LEAVE PETITION (C) NO 183 OF 2009

1. Del ay condoned.

2. Application for substitution is allowed.

3. In view of t he Judgment passed in G vil Appea

No. 7029 of 2009 above, this Speci al Leave Petition
is di snmi ssed. It is directed t hat t he benefits due
to t he | egal representative(s) of t he first

r espondent shal | be comput ed and di sbur sed wi t hin a
period of 12 weeks fromtoday. It is nade clear that

in case t he anount is not di sbur sed wi t hin t he
stipulated tine, the legal representative(s) shall be

entitled to i nterest at t he rate of 12% and t he

of ficer(s) responsible for the del ay shal | be

personally liable for the sane.
4. Pending interlocutory applications, if any, stand
di sposed of.

....................... J.
[ KURI AN JOSEPH ]
....................... J.
[ R BANUVATHI ]
New Del hi
April 28, 2017.
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| TEM NO. 59 COURT NO. 6 SECTI ON XVI

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
G vil Appeal No(s). 7029/2009

STATE OF BI HAR & ORS. Appel | ant (s)
VERSUS

SURYADEO PRASAD TEWARY & ORS. Respondent ( s)

(with appln. (s) for directions and office report)

W TH

SLP(C) No. 183/2009



(Wth appln for c/delay in filing SLP and InterimRelief and Ofice
Report)
Date : 28/04/ 2017 These matters were called on for hearing today.
CORAM : HON&#39; BLE MR. JUSTI CE KURI AN JOSEPH
HON&#39; BLE MRS. JUSTI CE R BANUMATHI
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Y. K S. Chauhan, Adv.
Nagendra Rai, Sr. Adv.
Abhay Prakash Sahay, Adv.
Amt Kishore Sinha, Adv.
Arun Kurmar M shra, Adv.
Jamesh Kumar, Adv.
H manshu Shekhar, Adv.

SSS5555%

M. CGopal Singh, Adv.
Rituraj Biswas, Adv.
Shi vam Si ngh, Adv.

Ms. Sushma Suri, Adv.
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UPON hearing counsel the Court nmade the foll ow ng

ORDER
Civil Appeal No. 7029  of 2009 and SLP (O No. 183  of 2009
dismissed in terms of the signed non-reportable Judgnent
4
Pendi ng interlocutory appl i cations, if any, st and di sposed
of .

(Jayant Kunmar Arora)

Court Master (Renu Diwan)

Assi stant Regi strar

(Si gned non-reportabl e Judgnment is placed on the file)

are



